127 Written Answers

Unutllised IDA L.aas

113, SHRI MD. SAL:M: Wil th:
Minister of FINANCLC be plees.d 10
slate:

(a) what is tue total ssnount wl
unutilised approved IDA loans; ard

(b) what amount of ncnalty ladia has
been paying during the pest five vears?

THE MINISTER JF STATE IN THE
MIMISTRY OF FINANCE (SHR21
RAMESLWAR THAKUR): (a) ard (b)
The total approved ID.A loans on
Scprember 30, 1992 were equivalent to
1)S $7946.658 million, of which ‘he
undrawn balance on the date was
equivalen( 20 US $ 4135.111 millich. Th=
terms of making available loan rom
IDA ar: specified and agreed between
Government of India and the IDA, aid

no penalities are 11volvec.
Psidr on Colmbatore Stock Exchange

114. SHRI 3. MADHAVAN: Wil the
Miaister of FINANCF 0Ue pleased to
siatc:

(a) wheter it is a fact that the Income-
tax and the enforce.nent officers lhave
raided the premisez of we Coimtatoc
Stock Fxchange; and

(b) if so, wha: are tl e details thereot?

T.E MINISTER OI STATE 'V Ts'C
MINISTRY OF FINANCE (SHMI
RAMESIIWAR THAKJR): (2) end
(b). A serrch of the primices of the
Coimbatore  Stock  Ex~hange was
wopduited by the Income-tas
Department under section 132 of the
Luometax Acl cn 19-2-%2 end 20-8-92.

During the scerch, it wasy foima that o
j.ge nunber  of rpplicants  for
membership had writen te ins Presiden.
of e Coiabatere Sior  Exchienge
ofizring amovnts raagiaz from Rs 2
leklis o Rs 5C Yekhs for providine office
space #nd oiher infiestrnctural facilities
within the Txchange premises in the
evenl of e sclection as broku/
member. Follow-vp enquiries have been
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taken up regarding the financial capacity

and the sourcz of funds of such

applicarts.

Remitiance nunder FCNR  Scheme by
NRls

115. SARI 8 MADHAVAN: Will the
Mis'ster of FINARCE L: oleased to
ofer w0 the ansver. 1% Unstarred
Question 1324 givea 'n : Pajya Sabha
on 30-7-1991 ard st=’e:

(a) what are the “hases of the s
pudlic sector banks which have been
given pormesicn  to accept  FCNR
drposit end ssue  gervipts mt thei
branches abroad in conformity with the
local laws;

(b) whether Goverpmeal sre aware
that NRIs fzel irsecure over the r=:epis
issued for FCAR  cepesits fom bz
andian “renches; «nd

(¢) Ii s~ what sters Government
propose to take in this regaid?

THF MINISTER OF STATE i* THE

MINISTRY OF TINANTE (SHRI
RAMESHWAR THANIUR): (a) Staw

Park of Indir, Unitcd Commeicial
¥-nk, Ban! of Banda, C:na.a Bank,
Eral of Indi. and Indian Verseos Renk
were carkier permittea to issae J posit
receints in respect of 1°NR der-site and
service the svme. & bsiguently, goners|
pririssicy has bern grente o all Panls
operating i© Inkz who bave branches
sbroad (o cfier this facility vide BI's
circuler o-ted 16-70-1091.

(b) No complaints hase been received
by the Government in this regard.

{c} Does not arise.

UiMestion of Surplus Money in RBI by
Ceniral Gavernment

116. CHOWDHRY HAR] SINGH:
Wl the Minister of FINANCE be
ploased o state:

(a) whether it is 2 fact that the entire
surplus money of Reserve Bank of Indiz
has beren taken by the Central
Goveromeni for use during 1991-92;



